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. Heard leamed counsel for the parties. -

Learned counsel for the applicant submits that he has taken some - -~

new grounds in the rejoinder but as the same doss not form past of the

main OA, he, thercfore, 4§ wants to withdraw this OA with fiberty -

reserved to him to file substantive OA for the same cause of action.-

In view of what has been stated above, the applicant is permitted to '
withdraw this OA with liberty reserved to file fresh OA for the same case

of action. 1t is, however, made clear that the time which was spent by the -

applicant in pursuing the remedy in this OA shall constitute suﬁiclent
ground for condoning the delay. .

With theso observations, the OA is disposed of with 1o order as to

- COSsts.
(R.R. BHANDARI) T - ML CHAUHAN)
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